“ Q.A. No. 533 of 2010

Sugit Ku Dby ... Applicant
Ve
Union of Indin & Ors... . Respondents

Order dated: 22.03.2012

CORAM:
How'ble Shix € R Mohspatra, Member { Admn.)
&
Hon'ble Shi A K. Patnaik, Member{Judl )

7 ﬂéard Mr. S Pattnmk, Ld. Comnsel for the
applicant and Mr. U B Mohapatra, Ld. Sr. Standing, Counsel
appearing for the Respondents.

2. Applicant, who had spplied for the post of Pnstal
Assistant a5 an OBC candidate pursuant to Annexure-5 dated
11.08.2010  under Limited Departmental Compefitive
Exammation, has filed this O A under Section 19 of the

Admimistrative Tribunals Act, 1985 seeking the following

rehef:
“oto direct the
respondents to allow the applicant to
appesr the Departmental

Compettive Uxammation which is
scheduled to be held on 26 .60 2010
for filling wp unfilled promotional
guota  vacancies  of  Postal
Aswistant/Sorting Assistant
pertaming, to the year 2006 to 2009
from amongst the Gramm Dak
Sevaks m pursmance of Amnexure-

4 _” L




3 The contention of the applicant 1 that he was
chgihle to appear af the test for the promotional vacancies
pertanimg to the recnutment year 2006 to 2009 and had the
LDCE been conducted m every recruitment vear, he would
have got a chance {o appear at the examnation i those vears
from 2006 to 2009,

4. Respondents by filng counter have opposed the.
prayer of the appheant. The contention of the Respondents is
that there was no post earmarked for OBC category dunng
2006, However, as per the cireular, since there was no OBC
post, the appheant was considered agamst unveserved
category and for unreserved calegory, the maxamum age hmt
prescnbed was 28 years. On the crucial date, the appheant
was found to be over-aged for the purpose of consideration
agamst unteserved category.

5. We have heard Ld Counsel for the parties and
perused the material placed on record,

6. Smee the specific prayer of the applicant m this
O.A. 15 to sllow him to appear at the Departmental
Competitive Examnation, we find that by virtue of inferim
order dated 20092010, he was allowed to appear at the

Departmenial Competitive Exammation. However, it was



further duected that the result thereof shall be kept m sealed
cover and shall not be opened without the leave of this
Tribuna,

7. Now after gomg through the records and having
heard the submmssion made by the Respondents that there 1s
no OBC post and thal applicant has already over-aged as
Unreserved candidate for the purpose of considerstion agaimst
the unreserved vacancy, there 15 no need to open the sealed
COVET,

8. In view of the aforessid discussion and

observation, the O A 1s dismissed ps ;M '




